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Christopher Bara Petitioner

Respondents.

Hon. Mr, Justice U.C, Sjrivastava, V.Co 

Hon, Hr. AqB, Gorthi/ AfliPa Member,

(Pion. Mr, Jus;|tice U.C, Srivastava# V.C®)
if

I
The applicant who v?as promoted on adhoc basis

I !
as Office Superintendent on ^O.lloSO from the post of

Senior Clerk/ v/as reverted vide order dated 22„12o82,
i{

against xijhich he filed writ petition before the High
il

Court (Lucknow Bench), by operation of law the said

v/rit petition has been transferred to this Tritun^o

l|
!i

2, The at>pli c?nt was appointed as Junior Clerk and

!

after netting promotion to th© post of Senior Clerk in

il
April, 1980/ he was called for written test in July, 1980

I

to be held in Gorakhpur for pronotion to the post of
!!

Office Superintetident Grade I I  in tiiepay scale of
if

I
Rs 550-750, The aoplicant apoeared in the trritten test
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o
and viva ,voce conducted by the Selection Cotnmittee.

According to the cpplicant the result of the said

selection was declared andhis name was included in

the list and after preparation o£ panel dated 22.11,80

the applicant was promoted to the post of Oftice

Superintendent Grade II  under the orders of General

Manager but on 22.12, 82 he was ; reverted and that is why

he challenged the said reversion order. According to the

applicant# being a member of Schedialed Caste and in

view of the circulars o£ the Governmait of India he

should not have been revartedo 'and further no warning

was given to the applicant and after conoletion of

niore than Iwo years#when no disciplinary proceedings

were in itiate  against him, as isuch he could noth?ve

been reaerte^. Juniors to the ap-olicant are working and

yet he haen re everted. The benefit of reservation was

not given to him.

3, On behalf ofthe Railwav administration the record

beenproduced, in the counter affidavit i t  has be3n
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i)
ll

I
stated that earlier selection,' for Office Suoeriatendent

f
If
(I

was made only on adhoc basis'and trial basis. It  was

j

made clear in tJie order itseif. Subsequently# selection

?
}

to the post took place and ihe apr>licant offered hiinself
i
I

for the said examination.He) succeeded in -tiie trritten
II
I
If

i
lamination but could not succe©3 in the v i ^  voce

and tJierefore/ he was reioterted and persons selected
,1

i

were to be appointed. The ^ s t  was a selection post
J

and the questionof seniorijby coaid not be raised hy

li

I
the applicanto’

1

i'

4 o From iiie record it  is found that tiie applicant^
! dated 31«8.74
li

work was not satisfactorsj^ The circular/on t'jhich

j
ij

reliance has i ^ n  plaoe^# speaks of syrapattetic<

j
i

*^®nsideration and sympathetic consideration does not
.)
ll
J

mean that the applicant should be pronK>ted even if
J
ij -  -

otherwise he is not suitable, i .e . his work is not
i

!

i
satisfactory. So far ^s the circular: dated 21.1.66

is concerned regarding! non reversionm ut states that
i|[I
:i

it  does not apply to |jbose officiating on promotion
j]

!,l

and alsd to those wnb have to be reverted a£ter a
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‘I
ii
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)
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I'l
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i|
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■i 
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1 - • -
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II II
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' I.-
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lapse of 18 months because of canbellation of Selection
I

,1

I

Board proceedings or due tx> a change in the panel

position consequent to rectifying of mistake in

seniority list/ and also those next beloxi; selected has

to be reverted after a lapse of 18 Months,

5« Sven if the applicant has conplsted 18 months

he cannot escape reversion* However, in case regxilarly

selected candidates have not joined^ the applicant

should not have been re^zerted but in case the applicant

has already been reverted the apoli'cant -will be given
i

Railway i
additional chance by the/Mrainistra;tion for qualifying

Shakeel/

the said examination and he may be promoted in respect

of available vacancy.

6. The application is disposed of as above with no

order as to cos ts •

Mm. Memblr« Vice Chairman,

Lucknow: Dated: 25, 5»92.


